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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ; HYDZRABAD RINCH

AT HYDERABAD
0.As NO, 885/97

DATE OF ORDER : 24.8.98

BETWEEN :

Kiran Yadawv

K. Siva FPrasad

MJ.A. Saﬁgeetha

K. Saritha Reddy

" K. Arun Kumar Reddy

B. Yadaiah N ees Applicant(s)
AND
1. The Controller of Defence Accounts

No., 1, Staff Road
Secunderabad 500 009,

2., The District Employment Officer
Rangareddy District Employment Exchange

Srinagar Colony (Punjagutta)

Hyderabad
baa Raspondents
Counsel for the Applieant - Shri K. Nageswara Reddy
Counsel for the Respondents - = Shri V. Rajeswara Rao
Councel for the State of A,P, - Shri P, Naveen Rao ,

Coram :

The Hon'ble Justice Shfi DL,H. Nasir -~ Vice Chalrman
The Hon'ble Shri H. Rajendra Prasad - Member (A)

{Order per Hon'ble Shri H. Rajendra Prasad; Member (&))




(Order per Hon'ble Shri H, Rajendra Prasad, Member (A))

: Reddy - :
Heard Ms/Shri K. Nageswara / for the Applicant(s),

Shri/Mﬁ V. Rajeswara Rac for the Respondents and Shri

P, Naveasn Rao for the 3tate of A.P,

The orders passed by this Tribunal today in Cih.

No. 987/96 shall be complied with in this O.As as well,

A copy of 'the orders passed in O.A. No. 987/96
shall be kept on record of this file-and also supplicd

+o the Respondents to facilitate further action.

/’_ﬁbjl.» R (W

(H, Rajend asad) (DeH, Nasir)
’ ‘ Vice Chailrman

Member (A) - | :
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The Controller of Le fence zaccounts, -

Central Govt, Lept,

No,l Staff Road, Secundc:rcb.nfl—g.

The Govt,of AP, : -
rep. by its Dist.Buloyment bfﬁlcer, '
Vrdesdeed Dip - Employment kxchange (“Jﬁ—m %Mw‘t (0{() '
Chisdssmimddy, Hyderabad.  fou] 3 CLW\ u?
Cne copy ko Mz K Nageswar Reddy, advocate, f;-AT.I-chi.

One copy to HMx,V. Rhgeswar Rso o, 14841 ,0C8C.CAT, Hyd,

One copy to _"I.I;.P-NE{VEGH Rad, hpl.a.‘-ouns&l: Eor AWJP.Gv L. CAT . Hyd.
One copy to HIEP.H.(a) CAT.Hyd,

One copy to DR(A) CAT Hyd.

Ode spare copy.
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The Jollowing cirection is issued:

If the applicant had been ﬁermitted to appear
i
for the tést/exemination/interview held on 7-9-98, or on any
subsequent date, in pursuance of the interim orders passed by
his Tribunal on 3.9,1997, the results of the szld examination
chall be declared forthwith, and the merit-based selebtég.
candidace shall be appointéd now, Thiz is in keeping‘with the

T

judgment of Hon'ble Supreme Court in Ixcige Supdt. Malalkapatnam,
Krishna DiSt. .Fe Vo K.L,N.7iggeshwara Rao and others (1996)(5}
SCALE 676, as well as Covi.of India, Dept.of Personnel and
RREHxedey Training OWM.No, 14024/2,/96~Estt, (D) dated 18-5-1998,

| .
Thus, the C4 is disposed of finally, No costs.
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COURT OFFICER - - .
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IN- TI—u:. CEL"I‘RAL ADMINI STRATIVE IRIL SUsaL HYLERAEAD BEN CH AT HYDERL 3 WD

0.5.10. 537/963
Order: 24-8-98. -

. Date of
“ .
Between s ) : ‘ ' PR
. " ' ‘ T WL
D.,Raju Naidu. : PO S
' . o ) RS
L e Applicants ;
B . : ’ . . . e . i r‘ o
_ 1. Tthe Civisional Rallway Manager ' o ;th< 5.;
SE Bly, Weltair Division, e qﬁ_
Visakhapatnal. : ~I s

5. The Geneyal Manager, _
SE Riy. f‘ardcn ?each Calcéutta. =~ }

3. Regional E*\ploym—:nc Officer,,

Employment Exchange,
Mazharsnipeta, Vi Jdkhdpa\,nam—;,.

4. Union of India, rep . Y
the Secretary. hollbhaﬂ%ﬂ,,

NG‘W }:El hi - ¥

5. The Railway Boaxrd, Rep.b§r its
Chai rman,

Railbhavan, Hew pelhi,

-Respondents.

Ccnmqol fo? the Applicants Shri M, Kesava Rao.
1§ .V.lialla REdady,.

e 71

-Counoel for the Rc=pondr>nts. SC for Rlys.

r LhP St'wta. of A.F.L C‘hrl P.L.avee.. Rao;j

Counsel xo
VICE-CH;&I RMP2T

at

CORAMS
| THE HON'BLE SHET JUSTICE Do 1—1..‘IADIP
.RAuhLIDRD FRA.SAD . MEMBER(ADMI)

THE HODI'BLI‘.. MRa
Jendra plasad :uemberim)

(Order per Hon'ble Shri H.

‘Heard Shri h.I@Sava Nao for t’ne apollccnt
shri C, v.Malla redcy for the RE ponoents ana Shri P. Naveen Rao
for Lhe Govt .of A.F .(R—-BJ.D ' '
en recun51oered on thc basis of
the facts contaired in the OL as well as in the counter affidavilt
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The mattér has be
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I THE CENTRAL 2»‘ MINI STRATIVE TRI BUNAL
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THE HOW' BLE MR.JUSTICE D.-“N:SIR"
VICE-—C”".[RN.WT

AlND

THE HOW' ZLE MR.HJEAJEGDRE FRASADSM( A

- DATED:MK—T g ~1598 .
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AditBed and Interim directioans
issued
Mlo&‘ff‘:‘d"a
Digposed of with directions
Dismisdede. i
ismizged as withdrawn.
Dismisged for efault. .

Orderell/Rejected,

No qrder as to costse
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